NATIONAL COMPANY LAW APPELLATE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

I.A. No.3040 of 2023 in
Company Appeal (AT) (Insolvency) No.1380 of 2022

IN THE MATTER OF:

Anand Prakash Soni & Ors. ...Appellants
Versus

Hector Realty Ventures Pvt. Ltd. & Ors. ...Respondents
Present:

For Appellants: Mr. Anurag Bhatt, Mr. Lokesh Pathak, Advocates.

For Respondents: Mr. Milan Negi and Mr. Nikhil Kr. Jha, Advocates
for R-2.

Mr. Bilal Ali and Mr. Adarsh K. Gupta, Advocates
for Intervenor.

ORDER

31.08.2023: This Appeal has been filed against the order dated

07.09.2022 by which the Adjudicating Authority has allowed 12A application

of the Resolution Professional allowing withdrawal of the CIRP.

2. This Appeal was filed by the Financial Creditors — Homebuyers which
was entertained by this Tribunal on 24.04.2023. An I.A. No. 3040 of 2023 has
been filed by the Appellants praying for withdrawal of the Appeal. An [.A. No.
1143 of 2022 has been filed by one Bharti Goyal, another Financial Creditor

praying for impleadment.

3. In [LA. No. 1143 of 2022, we have heard learned counsel for the Applicant

and permit the Applicant to intervene.
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4. The Appellant himself having filed I.A. No. 3040 of 2023 praying for
withdrawal of the Appeal, we permit the Appellant to withdraw the Appeal. 1.A.

No. 3040 of 2023 is allowed.

5. Insofar as, Applicant in [.A. No. 1143 of 2022, we observe that it shall

be open for the Applicant to take such remedy as available in law.

6. With observations aforesaid, we permit the Appeal to be withdrawn.

Appeal is dismissed as withdrawn.

[Justice Ashok Bhushan]
Chairperson

[Barun Mitra]
Member (Technical)
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